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L e -yt 2 CIN/ colight Ceramic |
e A the o ate de | r with PAN & ( IN/ LLI Deco i

.| Name of the corporate deblor along | 26914G2000PLCO37494
BN wtovs : .
| e . . 9 ofll ) o " B/h. Romer Ceramic, Old
| y, ¢ » registered ollice | ,
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E— . e
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| 3. | URL ol website I et DId
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| Morbi, Gujarat - 363 642.
'. - | Not applicable
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b r Ee —e oo e " .
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|
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|
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the Code is available at URL: - | https://ibbi.gov.in/.__ |
| 10, | Last date f int of expression of | 28.03.2026
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g . e Vi . s . . . -
3 1. | Date of issue of provisional list of prospective resolution 07.04.2026 |
3 applicants - - o . S — |
5 | Last date for submission of objections to provisional list i LN 13.04.2026
e e SR I J— ()2
3 | Date of issue of final list of prospective resolution applicants | 15.04.2026 .
[N e . e v-. . M N . : .
1. | Date of issue of information memorandum, evaluation matrix.
y : ~enartive res At ol ")
| and request for resolution plans to prospective resolution 20.04.2026 |
| applicants R S————
TR RPN ST TR S DS : , 79 2()2
{ |5, h.u‘sl date for submission of resolution plans - - 22.05.2026 |
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16 | Process email id to submit Expression of Interest cirp.decolight@gmail.com
AT, S : & M —————
17. | Details of corporate debtors’ registration status as MSME | Not available
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Note: Person disqualified under Sec 294 of the Code is ineligible to submit Expression of Interest. For
detailed clause of Sec 29A, You may access wiw. ibbt.gov.n.
M > .

Vikash Gautamchand Jain

Decolight Ceramics Limited
IBBI/IPA-001/TP-P00354/2017-18/10612
204, Wall Street-1,

Near Gujarat College,

Ellisbridge, Ahmedabad - 380 006

AFA Valid Till: 30.06.2027

Date: 03-03-2026,

-

Vikash Gaﬁtamchand Jain

Insolvency Professional
IBBWA-OMIII’-POO3S4/2017-18IIO6|2 ,

Place: Ahmedabad
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TUESDAY, MARCH 3, 2026
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Bhairavnath Branch Ralil2) Patel Hall Building,
Opp. Karnavall Scolety, Kankaria, Ahmedabad - 380022,
Phone: 0T3-25430794 E Mail: bhaira@bankofbarada.com

ANNEXURE 3 POSSESSION NOTICE (for Immovable property only)

Wharaas, Tha undarsigned being the Authorized Micar of tha Bank of Baroda undar
the Securitization and Reconsiructon of Fimancial Asseis and Enforcameant of
security Interest (Second) Act, 2002 and in exarcize of Powers conferred wnder
Section 132} read with Rule 3 of the Sacurily Inferesl (Enforcamant) Rules, 2002,
issued a demand notice dated 23N 212025 calling upon the Borrawer and Marigagors
1. Mr Vinodkurmar Saundardas Lakhiyani 2. Mrs Priva Vinedkumar Lakhiyani Lo
repay the amount mantioned in the nobice being Rs. 38,31,250.10 (Rupees Thirty-
Mine Lacs Thirty-0ne Thousand Two Hundred Fifty-Elght and Ten Paisa Only)
within 60 days from tha date of recaip! of the said natice.

The Bormawer having fadad to repay the amount, nolics i35 hereby givenio the bomowsr
and the public in general that the undersigned has taken Symbolic possession of the
praparty describad harain below in axarcisa of powers conlarmad o him!'her under 5wb-
section (4] of seclion 13 of the Said act read with rule B of the Security Inferest
[Enforcement] Rules, 2002 anthis the 25th February of the year 2026.

The BorowsnGuarantorsMorgapors In parlicwar and tha public in genaral is hareby
cautionad nat o deal with the property and any degings with the propery will be subject io
the charga of the Bank of Baroda for an amount beng Rs. 3?1.31.253.15{&@“5 Thirty=
Nine Lacs Thirty-One Thousand Twoe Hundred Fiffy-Eight and Ten Paisa Only) and
interest thereon gt the condractual rate plus cost, charges and expenses Hl dale of payment
The borrower's attention is invited to provigion of sub-section (B} of section 13 ofthe
SARFAES| Act, inrespect of time available, to redeem the secured assefs.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that piace of parcels of immovabile proparty bearing property baing on Flat No. B-
601, situated on the sixth fioor, of Black-B, admeasunng about 102,20 square
meters of carpet area (including Balcony & Wash Area) and Land Area
admeasuring aboul 39.77 square melers logether with night to use common
amenities and common area and common facilities in building known as
HIGHLAND RESIDENCY situate, lying and being at Final Plat no.31, Sub Plat
Mo 511 admeasuning 3793 square meters Residential Purpose (alloted in lieu of
revanue Survey No.137 admeasuring 13861 square melers) forming part of T, P.
Scheme Mo.98, Mouje Chiloda (Naroda), Ahmedabad and Regestration Sub District
of Ahmadabad-6 {Naroda). having four direction and four boundanes ara as undar-
On or towards East: Staircase & Flat No, 8-604, On or towards West; Socisty
Road, On ortowards North: Flat Mo, B-602, On or towards South: Sociaty Road.

Date: 26.02.2026 Sdi- Authorised Officer
Place: Ahmedabad Bank of Baroda, Bhalravnath Branch,

DEBTS RECOVERY TRIBUNAL-I

3 [Ministry of Finance, Government of India)
Ind Floor, Bhikhubhal Chambers, Nr. Kocharab &ahram, Fald],
Bzhram Road, Shmedabud-380006,

iEstabbshed w1 of the Recovery of Debls due to Banks & Financal Instiufons &, 1993 for
B aras compraing Dwsincls of Ahmedabad, Gandhinags, Mehsana, Palan, Ssbarkantha
\Himmatnagar), Baraskartha, (Palanpur) of Gujarat Stalewe 1. tshune 2007
Outward No.244/2026 DA NO. 23312025
BANK OF BARODA

VERSUS
WIS EAGLE ENTERPRISE & ORS

PUBLIC SUMMONS

Lo il & )

Exh. Mo, 06
APPLICANT

--DEFENDANT

To,

(1) Mis. Eagle Enterprise

Shed Mo. 46, Pavan Indusinal Estate, Opp. Gopal Charan Estate, Bakrol,
Ahmedabad-382430

{2) Mrs. Hemantika Mahendrabhai Gohel

Bungakow MNo. 16, Safalam Villa, Opp. Shri Satya Heart Hospital, Sarkhej-
Dholka Road, Kasindra, Ahmedabad-382210.

(3] Mr. Shailesh Amrutlal Brahmbhatt

House No. 04, Shivam Co Operatie Housing Society Lid., Keshavkun
Tenament, Nr. Mahalaxmi Corner, Vatva, Ahmedabad-382440

Also At, Flat No. ANOT Block Mame (Love), 1st Floor, Ayodhya Apariment-2,
Valva, Ahmedabad-382440,

1. Whareas the above named Applicant/Appefiant has filed the above refermad
application/appeal in this Trbunal,

2. Whareas the senvice of SUMMONS could not be affected in the ordinary
manner and whereas the application for substituted service has been alfowed
by this Trbunal

3. You are directed to appear before this Tribunal in person or through an
Advocale and file Writlen Statement'say on 17-06-2026 at 10.30 AM. and
show Cause as to wiy reliets prayed for should not be granted.

4, Take Matica that, in default of, the Application/Appeal shall be heard and
decided in your absence. Sd-

Given under my hand and seal of this Tribunal Asgsistant Reglstrar
on this 12th day of February, 2026 at Ahmedabad. DRT-I, Ahmeadabad

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr. Borrower/ 13(2) Notice Date/ Date/ Time
N ‘| Loan No. Co-Borrower/ Outstanding Due & Type of
G Guarantor/ Mortgagor (in Rs.) as on Possession
1 . : 09/05/2025 Date:
) K‘:Imt'_J°E:d_‘“bha' Rs.4,31,303/- (Four Lakh| 27/02/2026
otiyabhal, Thirty One Thousand Time:
51810430000722 2) Kalami Kabudben |  Three Hundred and 08:20 AM
. Three Rupees Only) Physical
Jogadabhai as of 08/05/2025 Possession
Description of Secured Asset: All that piece and parcel of freehold Immovable
Gram Panchayat Property No.813 admeasuring 97.54 sq.mt. Open Land with
constructed property at Chandwana, Kalmi Faliya, Ta. Dist. Dahod is Bounded as
under: East: Road, West: Uncalbhai Shankarbhai Baaman, North: Mukeshbhai
Gobhai Baman, South: Pidiyabhai Motiyabhai Kalmi.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein

above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Ahmedabad Sd/- Authorised Officer

Date: 03.03.2026 For. Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Regional Branch Office: 208 to 213, 2nd Floor,
Shangrila Arcade, Above Saraswat Bank, 100 Feet Anand Nagar Road,
Shyamal, Ahmedabad, Gujarat-380015.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DECOLIGHT CERAMICS LIMITED OPERATING IN
MANUFACTURE OF NON-STRUCTURAL NON-REFRACTORY
CERAMIC WARE AT MOREI RAJHKOT
{Under sub-regulation (1} of requlation 36 of the Insalvercy and Bankrupscy
Board of India (Insohency Resalidion Process for Corparate Parsons) Regulations, 2096)

| RELEVANT PARTICULARS |

1 | Mame of the corporate debdor along wilh | Decolight Ceramics Limited
PAN & CIN/ LLP No. L26914GJ2000PLCO3T 404

2 | Address of the registered office Eih. Romer Ceramic, Qld Ghunty Road. |
Al Ghuntu, Morbi, Gujarat - 363 642,

N.A. -
Bih. Romer Caramic, Okd Ghunby Road, |

3 | URL of website

4 | Dedaits af plaoe where majority of fooed
gusals are nealed At Ghuntu, Morbi, Gujarat - 363842,

§ | Insfaled capacity of main produclsizenices | Mot applicable
B | Quantify and value of main products! HIL

services sold in last financial year
T | Mumibar of amployeas | woriman MIL
B | Further detsilz induding |as? avaiable fnancsal
statements [with schadulag) of two years, lists
off crecitors, ane avalabie at

9 | Eligibsiity for resafutan applicants
under seclion 25424h) of the Code

Datails can ba oblained by sanding an
ema o

clrp.decolight@gmail.com

Detaits can be obtainad from
hittpzibbigovinl

10{ Last date for receipt of expression of inferest | 28.03.2028

11| Date of issue of provisional list of 07.04_2026
prospactive resalubion applicants

12| Last cate for submission of objections | 13.04.2026
b provisaonal lisk

131 Date of issee of fnal lisl of prospective | 15.04.2026
resolution applicants

14| Dale of tssue of information memorandum, | 20.04.2026
evaluation malrix and request for resolution
plars ¥ prospecive resoluton appkcants

(15 Last dat for submissaon of resalution plans | 22.05.2026

16/ Process emall i b0 submil Bxpression of Inlerzst | cirpodecolighti@gmail.com

{17 | Detaks of comorale dtiore segiskaion sishe s MEWE | Mot avallable

Wote: Person disqualified under Sec 2804 of the Code is insligible to submilt Expression of
Infarast. Fordefailed clavss of Sec 294, You may acoass wiww\ibbd.govin

Vikash Gautamchand Jain

Decolight Ceramics Limited

IBBIIPA-DD1IP-POO354/2017-18110612

204, Wall Street-1, Nr. Gujaral Callege,

Ellisbridge, Ahmedabad - 330 006

AFA Valid Till ; 30.06. 2027

Date : 03032026
Place : Ahmadahad
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Central Bank of India

"CENTHAL" TO ¥YOU SINCE 1811

BRANCH : JAGNATH PLOT, PRISM SQUARE, OPP. RK COLLEGE, RAJKOT.

POSSESSION NOTICE (For Immovable Property) [Rule 8 {1)]

Whereas, The undersigned being fhe Authorized Officer of the Central Bank of
India, Jagnath Plot Branch under the Securitization and Reconstruction of Financial
Assats and Enforcamant of Secunty Inberast Act, 2002 (54 of 2002) and = exarcisa of
powers conferred under Section 13(12) read with rule 3 of fhe Securty Interest
(Enforcement) Rules, 2002 issued a Demand Notice Dated 30.12.2025 calling upon the
Borrower | Mortgagors! Partners/! Guarantors Mis. Abhishek Enterprise, Mr.
Harikeval Prasad Mahadev Prasad 1o repay the amount mentoned in the notice baing
Rs. 1,63,29.459(- (Rupees One Crore Sixty Three Lacs Twenty Nine Thousand Four
Hundred Fifty Mine Only) wilhin 60 days from the date of recespt of the said nobice

The Borrower having failed o repay the amount, Nolice is hereby given fo the
Borrawars | Guaraniors and tha Public In ganeral thal the undarsigned has taken
Possession of the property describad harein below in exercise of powars conferrad on
himiher under Sub-Section (4) of the Section 13 of the Act raad with rule 8 of the Securily
Interesi Enforcement Rules, 2002 anthia 26th Day of Feb, of the year 2026.

The Borrowers | Guaranions in particular and the Public in general is herehy
cautioned not wodeal with the Movable § Immowable Assats | Property and any dealngs
with the Propetyias will be subject 1o the charge of the Central Bank of India, Jagnath
Plot Branch for an amount Rs. 1,63,23,45%- [Rupees One Crore Shity Three Lacs
Twenty Nine Thousand Four Hundred Fifty Nine Only) is due as on 20.12.2025 and
interest thareon, [Amount depesited afler issuing of Demand Notics W/Section 1321 has
given effect

The Bomower's altenfion is iwied b provisions of sub-section (8) of Section 13 of the
Act inraspect of time avaiable, 10 radeem the secured assals,

DESCRIPTION OF THE IMMOVABLE PROPERTY

Sr. DESCRIPTION OF THE SECURED ASSETS/ Detalls of Mortgaged
Nao. IMMOVABLE PROPERTY Doed | Document :
1, |Property in the name of Mr. Harlkeval Prasad Mahadev| Morigage Deed
Frasad No. 4707

Industrial Shed on Land 5q. Meters 532 75 of Plat Mo, 30 of
the area known as "Rivera Indusiral Zone-2" of Revenue
Survey Mo, 444 of Village Veraval, Opp. PGVCL Offica,
Fadvale Road, Tal, Koida Sangani, Dsl. Rajko!, Boundaries
: Morth : Piat Ma_ 31, South : PlolMo. 25, East ; 45.00 Maters
wide Proposed TP Road, West : Property of .5, Mo, 447

Dated 05.10.2024

H Ujjivan Small Finance Bank
Registerad Office: Grage Garden, No.27 3rd "A" Cross. 18th Mai,
L1] 1A BihBlock Koramangsia, Bengaluru-580095, Kamataka,
= b e e RBglonal Office: Tth Flaor, Almarile [T Park, 8rho. B, Kharadi-bundbea
Bypass, Village Kharad, Pune 411014,

POSSESSION NOTICE

WHEREAS, the Authonsed officer of Ujjivan Small Finance Bank, under the
Securitisation and Reconsiructon of Financial Assets And Enforcament of Security
Interest Act, 2002 and in exercise of powers conferred under section 1312} read
with rule 3 of the Secunty Interest (Enforcement) Rules 2002 issued demand
notices 1o the borrowen(s) Co-borrower(s) calling upon the borrowers (0 repay he
amount menfionad against the respective namas together with interest therean at
the applicable rates as mentioned in the said nofices withean 60 days fronf the dale of
receipt of the said nofices, along with fulure interest as applicable, mcidental
expanses, costs, charges etcincurrad till the date of payrment andior realsation

Name of Borrower) 132) Notice Date /! Dabe &
3l| Loan Co-Borrower) Outstanding Type of
[No Mo Guarantor! Mortgager Due (In Rs.) Pasestean
1 | 444876 | 1. Soni Avdhesh Singh 13.10.2025 /
300000 | 2. avdhesh Singh Rs. 3,68,520,35
007 |Both Al 0-6, Pushpa Vatka | (Rupees Thrae Lakh Sidy | 26002008
Soclety, Gadkhol, Ankleshvar, Eight Thowsand Frve
Bharuch, QON.G.C. Cofony, [ Hundred Twenty And Faise
Gugarat-333010 Thirty Five Only) as on
07.10.2025

Description of the Immovable Property: Immavable Property being Flat No.
B/305, in the scheme known as “Ardhya Avenue, Gadkhol, Anklesvar, which is
consiructed upon and which 5 taid oul wpon land bearing R.S. No. 278/3/B/1 of
Village Gadkhod, in the Registration Sub-District. Ankleshvar and Disfrict Bharuch.
The said Residential Property being Flat Mo. B/305 of Ardhya Avenue, admeasuring
876 5. fis., FSI and undivided land area is 13.44 Sq.mis, being constructed
Property. Boundaries: Easl - Flat No. B304 F31, West - Stair Case and Lift, North -
OpenLand of R.5. No. South - Flat No. B/302 FSI. Property Owned by Soni Singh &
Avdesh Sngh.

Place: Gujarat Sdi- Authorized Officer,

3! i §T

@ Union Bank

@ Ervrewrs o ks iesdey e my

Assels Recovery Branch ; Unicn Bank Bhavan, Forih Floor
Face Course Road, Opp. Indoor Stadium, Ragkot.

APPENDLX IV [Rule 8{1)] POSSESSION NOTICE (For immovable Property)

Whereas The undersigned Mr. Parvesn Verma being the Authorised Officer of Union
Bank of India, ARB - Rajkaot Branch, Union Bank Bhavan, 4th Floor, Race Course
Ring Road, Opp. Indoor Stadium, Rajkot - 360 004 under the Securitisation and
Recanstruction of Financial Assels and Enforcement of Security interest Ack, 2002 (A
no 54 of 2002) and Inexercise of powers confiamed under Sechion 13(12] read with rula 3
of the security Interest [Enforcement) Rules, 2002 issued @ Demand Mofice Dated
03.08.2022 cafing upon the Borrower and Guarantor (1) MIS Madhav Trading Co.
(Barrower’s Firm), [2) Mr. Mansukhlal Bhailal Suchak (Proprietor of the Firm), [3) Mr.
Chandulal Mathurdas Adhiya [Guarantor) 1o repay the amount mentioned in the nofice
bemg Rs. 56,22 317.58)- [Rupees Fifty Six Lakhs Twenly Two Thousand Three
Hundred Seventeen and Fifty Eight Paiza Only) within 60 days from the date of receipt
of the said nobics,

The Borrowsr'Guaranior having failed to repay the amaunt, nolice is hereby given fo
the Barrower Guarantor and the public in general that the undarsigned as per Honourable
Additional Chief Judicial Magstrate Court Order Mo 72202025, Dtd. 03/01/2026 has taken
Physical Possession of the property described barain balow in exarcise of powers
conferred on him under Sub-Section (41 of Seciion 13 of Actread wih rule 8 of the Sacunty
Intarast Enforcemeant Rules, 2002 on this 01st day of March of the year 2026.

The Borrower/Guarantor in paricular and the public in ganeral is hersby caulionad not
b desd with the propery and any dealing with the property wil be subject bo the charge of
the Union Bank of India for an amount of Rs, 56,22, 317.58/)- [Rupees Fifty Six Lakhs
Twenty Two Thousand Three Hundred Seventeen and Fifty Eight Paisa Only) and
interest therean

The Borrower Guarantor's atlendion isinvited to provisions of sub-saction (8) of section
13 ol the Acl inrespect offime available, ko redeam the sscured assels.

DESCRIPTION OF IMMOVABLE PROPERTY

All that Part and Parcel of the Inmovable Property Survey Mo, 380/5, Mear Saraswati
Vidhyalay, Non-Agricultural Land, 5. Mo 33005, Siluated at Village : Gorakhmadhi, T3l
Sufrapada, Dist. : Gir Somaath, Vieraval -Kodnar Road - 362 268, Acer 0.04 Guntha Land
[Sq. Mirs. 405 00, in the name of Mansukhial Bhaylal Suchak and Bounded as Under:
On Morth | Vada of Vajrang Vira, On South | Vieraval - Kodingr Boad, On East: Property
ol Jiva Jodha, On'West : Vada of Bhikha Mala

Date ; 26.02.2026, Place : Rajkot  Sdi- Authorised Officer, Central Bank of India

Date ; 03-03-2026

Ujjivan Small Finance Bank | | pate : 01.03.2026, Place - Varaval  Sdi- Authorised Officer, Union Bank of India

PROTIUM FINANCE LIMITED

(Erstwhile Growth Source Financial Technologies Limited)

Protium

ReEistered & Corporate Office Address: 7th Floor, Block B2, Phase — I Nirlon Knowledge

Park, Pahadi Village, Off. Western Express Highwa , Cama Industrial Estate, Goregaon(E),
Mumbai- 400063, Maharashtra.
POSSESSION NOTICE- (U/S 13(4) & As per Appendix IV reoaliiz\)uith rule 8(1) of the Security

Interest Enforcement Rules, 2

WHEREAS, the undersigfned, being the Authorized Officer of Protium Finance Limited (erstwhile
Growth Source Financia Technolog|es_l._td.2_ (hereinafter referred to as “Protium Finance Limited”),
under the provisions of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (the “SARFAESI Act”), and in
exercise of the powers conferred under Section 13(2) read with Rule 3 of the Security Interest
&Enforcement) ules, 2002, issued a Demand Notice dated 22nd Dec 2025, calling upon the
orrowers Shree Krishna Valves Mfg Co Through Its Partners |) Aiaybhai Manubhai Shah S/o
Manubhai B. Shah Il) Jatin K Bhalla /0 Krishan Kumar Bhalla Ill) Debnath Ghosh S/o Late
Biswanath Ghosh And Iv) Anish Kanti Paul S/o Ashis Kanti Paul 1. Alla bhai Manubhai Shah
S/0 Manubhai 2. Rinaben Agayhhai Shah W/o Aiaghhai Manubhai Shah 3. Paras Industries
Thrqugh Its Proprietor Ajaybhai Manubhai Shah S/o Manubhai 4. Hinaben Riten Shah D/o
Bhaichand Shah, in respect of the Loan Account Bearing No. GS056MF02067800, to repay the
amount mentioned in the said notice, being INR 2,17,52,596.53/- (Two Crore Seventeen Lakh
Fifty Two Thousand Five Hundred Ninety Six Rupees and Fifty Three Paise Only) as on 22nd
Dec 2025 within 60 (sixty) days from the date of receipt of the said notice.
The borrowers having failed to repay the said amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken Symbolic Possession of the property
described hereinbelow, in exercise of the powers conferred under Section 13‘4) of the said Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002, on this 27th Feb 2026.
The borrowers in particular and the public in general are hereby cautioned not to deal with the said
Eroperty, and any dealings with the pro ertg shall be subject to the char%]e of Protium Finance
imited for an amount of INR 2,17,52,596.53/- (Two Crore Seventeen Lakh Fifty Two Thousand
Five Hundred Ninety Six Rupees and Fifty Three Paise Only) as on 22nd Dec 2025 together with
further interest thereon, and all costs, charges, and expenses incurred. . ]
The borrowers’ attention is invited to the provisions of sub-section (8) of Section 13 of the Act, in
respect of the time available to redeem the secured assets.

DESCRIPTION OF THE MORTGAGED PROPERTY - A)rYSUEE"er/ OEM Name- AJANTA
ENGINEERING WORKS, Description- 20 TO 50 MM CAPACITY RILLING MACHINE’S STAND FOR
MODEL NO.15, QTY- 2 PCS, Invoice No.& date- 057 DATED 24.09.2024 B) Supplier/ OEM Name-
METEK INSTRUMENTS INDIA PVT LTD, Description- SPECTROMAX x TYPE-LMX10 ADVANCED
BENCH TOP VERSION Cu,Zn Base Instrument No.160356, QTY- 1, Invoice No.& date- 1292400604
DATED 21.06.2024 % Supplier/ OEM Name- IMMENSE TECHNOLOGIE S, Description- MAIN
PCC & APFC PANEL WITH L&T PARTICULAR, QTY- 1 NOS, Invoice No.& date- IT/108/2023-24
DATED 02.10.2023; VIDYUT MAKE 1250 KVA OFF LOAD TRANSFORMER- 3 NOS; VIRAT MAEK
80 TR (800LPM) COLLING TOWER ORG PUMP- 10 NOS D% Supplier/ OEM Name- KTM TECHNO
SOLUTIONS, DescriFtion- ELE. STABILIXER 20 KVA, QTY- 2, Invoice No.& date- KTM-21 DATED
25.04.2023; MACHINE - RIG 300 with all std. accessories, QTY- 1, Invoice No.& date- KTM-
64 DATED 24.06.2023; MACHINE — RIG 300 with Siemens 828D latest CNC Controller with all
std. accessories, QTY- 1, Invoice No.& date- KTM-62 DATED 24.06.2023; ELE. STABILIZER
20 KVA, QTY- 2, Invoice No.& date- KTM-20 DATED 25.04.2023 E) SupR/IIier/ OEM Name- PM.
PRODUCTS, Description- DOBLE GEAR WIRE DRAW MACHINEéSize : 5SMM to 20MM, Length 32
foot), QTY- 1PCS, Invoice No.& date- 054/24-25 DATED 14.09.2024; DOBLE GEAR WIRE DRAW
MACHINE, QTY- 1PCS |\7 Slﬁfﬁ"er/ OEM Name- PIYUSH MACHINES TOOLS, Description- RM
1670 WIRE POINTING MACHINE, QTY- 2 NOS, Invoice No.& date- 03 DATED 23.05.2024 G
SuEpIier/ OEM Name- PLASMA INDUCTION ((/INDIA PVT LTD, Description- INDUCTION MELTIN
FURNACE 350KW, 500 HZ WITH 1000KG CRUCIBLE, QTY- 1, Invoice No.& date- PI/23/1398
DATED 26.03.2024 H) Suwller/ OEM Name- SWASTIK INDUSTRIES, Description- 450MT
BRASS EXTRUSION PRESS WITH PIERCER, QTY- 1 PCS, Invoice No.& date- 23/2024-25 DATED
02.06.2024; BALING MACHINE, QTY- 1PCS; FECTURE TESTING MACHINE, QTY- 1PCS; BILLET
CUTTER MACHINE, QTY- 1PCS; ZINK BRACKING MACHINE, QTY- 1PCS

Date: 1st March 2026, Sd/-, For Protium Finance Limited,
Place: JAMNAGAR, GUJARAT Authorised Officer

1) din At i
=) Bank of Bareds

Ahmedabad Region-1, 3rd Floor, Bank of Baroda Towers,
Nr. Law Garden, Ellisbridge, Ahmedabad-280006
Emall: Recovery.ahmedabadcity@bankofbaroda.co.ln

E AUCTION SALE NOTICE FOR SALE OF COMMERCIAL/
PERSONAL VEHICLE FOR 15 DAYS SALE NOTICE

E AUCTION SALE NOTICE FOR SALE OF COMMERCIAL/PERSONAL VEHICLE UNDER HYPOTHECATION CLAUSE-12

Whereas the undermentioned vehicle which are in physical possession of the authonsed officer of the bank will be sold by public e-auction on "&5 IS WHERE |15 8 WHAT
S0 EVER BASIS including encumbrance if any for recovery of our secured debts including interast, cost, charges, The aucton will be on line e auction through website

Date and Time of E auction: 19-03-2026 At 02.00 PM to 06.00 PM (With unlimited extension of 10 minutes duration each).
Inspection Date and Time: 10.03.2026 to 13.03.2026 from 11:00 AM to 3 PM

Mearme & Addrass gl Homowes
Dirsslors & Guaraniars

Branch

DESCRIPTION OF THE VEHICLES AS UNDER

Dues
Dutstanding

Debaalz of the Vehicles ar
Autharis icar

1| IENARDDA | Mr Anurag Chandmal Total Duos Make EModal-Mahindra& Mahindra FURID Ressrve prics By GALIRAY SHIV PRASANNA
BRANCH | Muniya Rs.13.24,043(-+ 12DB56 45DH20 Rs.12.15,000- Mob: 9978446521
Address: TOE Futura interest + Chassis No: MAT*" 0870 EMDRs.1,21,500 - E-mait-
Mardakshmi Saciety, other charges - Engine Mo:CMP***184 BID inc Rs. 10000 | INDODA@Ebankofbarada.coin
Adinathragar, Odhay, - m'if;:” B Vhicle reg. No:GJITTDSE09 ;
Odhay Industial Estals, ] Colour-C1 GLONERWN [*Applicable GST
Ahmedabad Yaar of Mig:MAY 2023 will b2 levied on Final
Validatian: Bid Priced Zale Price)
Encumbrance known to Bank: Nil
2 Sabarmati | My Nighit Total Dues Make &EModel:-ToyotaGlanza V Petrol MT Raserve price Wr CHOUHAN DILIP
Branch | Bhadreshkumar Soni | Fs. 8,68.590.000+ Chassis No:MBH*** 3821 Rs £,05,000/- Makb: 9978446543
Adkdress: W-T07, Future interest Engine No:K12™2621 EMD R 60,500/ E-maik-
Sanidhya Flara, Nr w:'ﬂ':::l'::’w -tu Vehice reg, No:GJOTWQ3244 BID inc Rs 10,000/ SABARMiZbankofbaroda co.in
Khodiyarmandir, Mew dmw ap Colour-Caffe Whiie
Ranip Ahmadabad i Year of Mig.: March-2024 {"Apglicable GST
Validation:13.03. 2038 will be levied on Final
Encumbrance knawn to Bank: Nil Bid Pricei Sade Price)

Drate ; 02-63-2006 Place : Ahmedabad

Terms & Conditions of E-auction sale avallable on Banks website: www bankothareda.com. (1), For detailed feems & condition of the sale please refer 1o the link provided In cur banks
weebsibe and #z0 on baanknet.com {2} The Auction safe will be Online e-aucionBiddng through webate, Mips:fbaankned,com an date and fime mentoned abave with urdimiled extension of 5
minules duraton each. (3] In case of technical assistance, bidders may
id:support baanknet@psballiance.com and support baanknet@procune247.com. (4) GSTITDS as applicable shall be payable by the purchasar.

contact branch & helpline no. Vasu patel ; 6354910172 and Kashyap Patel | 9993345538and amail

Butharized Oflcer, Chief Manaqger . Gank of Baroda

MALABAR INTERNATIONAL PORT & SEZLTD

INVITATION OF TWO EXPRESSIONS OF INTEREST
EXTENDED UP TO 1st JUNE, 2026, 1700 Hrs (IST)

1. Development, Operation & Maintenance of the Greenfield Malabar
International Port, on Public Private Partnership (INR 3429 Cr ($ 452.2 M)).

2. Construction & Maintenance of Breakwaters on EPC-Hybrid Annuity

(INR 1428 Cr (5 188.34 M)).

Details -Website: malabarport.kerala.gov.in | Email: mdapl.port@kerala.gov.in

MDECED, MIPS Ltd., N-5, Jawahar Nagar, Trivandrum-695003, KERALA

and The Security Interest {Enforcement| Ruses, 2002,

underthe name of ECL Finsnce Linvibed,

poasassion of the balow-mentioned Secured Asset,

ECL Finance Limited

E-AUCTION - STATUTORY 15 DAYS SALE NOTICE
Sale by E-Suction under The Securitization and Reconstrection of Financial Assais and Enforcement of Securily Inlaresihct, 20002

With effect feann QLL02025, Edefaeiss Retall Finance Limieg stands merged wilh ECL Finanee Limied pursuant o the
Scheme of Amaldamation sanctioned by the Hon'ble MCLT, Mumbal Bench vide Order dated 12082025 in
CRCAM |/ 182-MB/ 2028, Wenceforth, all communications perfaining to Exetweiss Retall Fingnme Lindred (ERFL ) shal he lsswed

Notice Is heraby ghen to pubiicin general &nd in particular to Dorewer and guarantor thal balow mentioned property will ba s
on “AS |5 WHERE IS BASIS AND AS 15 WHAT IS BASIS" for the recovery of Rs, 1,27,48,210.80 (Rupees One Crore Twenty-
Seven Lakhs Forty-Eight Thousand Twe Hundred Ten and Eighty Palge Only) with respeet to Loan Account Bearing Number
LSURBSSO000092553 due as on Sth October 2024 = further Interest thereon + Logal Expenses till the recovery of lean dues
Thie sasd property s momgaged by Vijay Medbeos, Me. Bhadreshbumar Laljibhal Goyani, Ms. Komalben Bhadreshihal Goyanl,
Vijay Chemist and Vijay Medical io ECL Finance Limited for the loan availed Dy them, The secured craedior is having phasicad

Regd, Offico: Tower 3, Wing B, Eohinaor City Mall, Eohinoor City, Kirel Road, Eurla (W], Mumbai-300070,

Description af the secured Asset
and EMD

sq,mts. Canpet ares and 29,23 sn.mis, Built up ana, along with 15,24

al Revenue Survay Mo 70 (Morth-East), Block Mo, 108/Paiki 14
admeasuring 6617 snunts. and Revenue Swrvey Mo T0 [South-West),
Block No, 108/Faiki 1,0 admeasuring 6817 sq.mis,, Totally
admeasuring 13234 sq. mts. T.P. Scheme Mo9 (Falanpore-Bhesan],

Surat.

BAnd
Property bearmg Shop Mo.Z213 on the 2nd Floor admeasuning 589,65
sg.mits. Carpel area and 6140 sqomis, Bulll up area, along with
33.94.94 sqmts. Undivided share in the land of "Rajhans Stadsum
Plaza®, situated &t Revenue Survey Mo 70 (North-East), Block Mo |
108/ Paiki 1.4 admeasuring 8817 sq.mts. and Bevenue Survay Mo, T |
(South-West), Block Mo, 108/Paikl 1/C admeasuring 6617 sq.mis.,
Totally admeasuring 13232 50, mis, TR Scheme Ne.S [Palanpore-
Bhesan), Final Plot Mo 26 admeasuring 9262 sgomts., of Moje |
Palanpoarg, City of Sural

and
Properly bearing Shop No,222 on (he Znd Fieor admeasuring 26.96
£0.mits. carpat area, and 28,81 sa.mts. Built up area, along with 15.37
gqp. ks, undevided share In the andg of "Rajians SEadiom Plaza®, sileated
at Havenue Survay MNo.7{0 (Morth-East), Block Mo, 108/Paiki 154
Admeasuring BE1T sq.mts. and Revenue Swervey No 70 [South-West), |
Block No. 10B/Paiki 1/C admeasuring 8817 sq.mits., Totally
admeasuring 13234 sq. mis. TR Scheme No.9 (Palanpore-Bhesan),
Final Plot Mo, 24 admeasuring 9262 =q.mts. of Moje Palanpons, City of
Surat,

sg.rits. Unid bveded share inthe land of "Raghans Stadium Plaza®, sieated | Rupees Only)

Money Deposit
Rs. 600,000/ Estensions)
(Rupees Six
Final Plol Mo 28 admeasuring 9262 90.mis., of Maoje Palanpons, City of | Lakb Dnly)

Reserve Price Date & Time of Date & Time of
| | the Auction
Froperty Beanng Shop Mo 212 on the 2nd Floor admeasuring 27588 | Rs, 60,00,000,/- | 19-03-2026
Sinty Lakhs Betweon 1lam | between 11.00
to 12 Maan {With | amta 3.00 pm
10% Earnestt Minutes

untimited auto

| the Inspectien
| 1E-03-2026

MEFT/RTAS shall be eligible to participate inthis “online s-Auction”.

ECL Firanoce Limited

31 Bank Mame: State Bank of India

4) Account Hobder Mame: ECL FINAKNCE LIMITED
Bank Account Mo, -3892 20116820, [SARFAESI-Auction, (ECL Finance Lemitad],
IFSC code; S8IM0003433

G For detalled terms and condition of the sale, pla

Mobike Mo, B8EE81T 77 L +01 8860782145

Date: Q2/03/2006
Place: Mumbai

1) Thi anection sala will be conducted online through thae wehsite https:/ /sarfaesiauctiontigar nat and Oniy thoss biddess hodding
vialid Email, 1D PROOF & PHOTO PROOF, PAN CARD and hewve duly remitied payraent of EMD theaugh DEMAND DRAFTS

21 Thax inbending bidders hawe to submit thaesr EMD by way of remittance by DEMAND DRAFT £ RTGS/MEFT to; Beneficiary Mame:

31 Last date for submission of online application BID form along with EMD ks 18-03-2026 il 4:00 PM only.
ase wisht the webslte https://sarfaest auctiontigarnat or Pleass contact on
the Mr. Maulik Shrimali Ph. + 31 9173528727, Help Line e-mail 1D; Support@auciontigerng

Sd/-
Authorlzed Offfcer
ECL Finance Limited

adani

Cement

ACC LIMITED
CIN: L26940GJ1936PLC149771

Registered Office: “Adani Corporate House”, Shantigram, Near Vaishno Devi Circle,
S.G. Highway, Khodiyar, Ahmedabad - 382 421, Gujarat, India

Phone No.: +9179-2656 5555 | Website: www.acclimited.com | Email: acc-investorsupport@adani.com

POSTAL BALLOT NOTICE TO MEMBERS

The members of ACC Limited are informed that pursuant to the provisions of Section 110 and all other applicable provisions,
if any, of Companies Act, 2013 (the "Act”), read together with Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (including any statutory modification(s) or re-enactment(s) thereof, for the time being in force)
(“Rules”), Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “SEBI Listing Regulations”), General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April
13, 2020, 20/2020 dated May 5, 2020, 22/2020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated
December 31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022, 11/2022
dated December 28, 2022, 9/2023 dated September 25, 2023, 09/2024 dated September 19, 2024 and 03/2025 dated
September 22, 2025 issued by the Ministry of Corporate Affairs, Government of India (MCA Circulars’), Secretarial Standard
on General Meetings (“SS-2") (as amended) issued by the Institute of Company Secretaries of India and any other applicable
law, rules and regulations (including any statutory modification(s) or re-enactment(s) thereof, for the time being in force), the
Company seeks the approval of the Members for the Special Business by way of Ordinary Resolutions, as set out in the
postal ballot notice dated January 28, 2026 along with the explanatory statement (the “Notice”), by way of electronic means
(i.e. remote e-voting) only.

The dispatch of electronic copies of Postal Ballot Notice (“Notice”) along with the Explanatory Statement(s) has been
completed on Monday, March 2, 2026 to those Members whose names appear on the Register of Members / List of
Beneficial Owners as received from the National Securities Depository Limited (“NSDL”) and Central Depository Services
(India) Limited (“CDSL") as on Friday, February 27, 2026 ("cut-off date”) and who have registered their e-mail addresses with
the Company / Depositories. Physical copies of the Postal Ballot Notice along with Postal Ballot forms and pre-paid business
reply envelopes are not being sent to Members for this Postal Ballot in line with the exemption provided in the MCA Circulars.
The documents referred to in Postal Ballot notice are available for inspection and members seeking inspection can send an
email to acc-investorsupport@adani.com

Notice is available on the website of the Company i.e. www.acclimited.com and of the Stock Exchanges i.e. BSE Limited
and the National Stock Exchange of India Limited at www.bseindia.com and www.nsdlindia.com respectively and of the
CDSL at www.evotingindia.com.

In light of the MCA Circulars, Members who have not registered their e-mail address and in consequence could not
receive the Postal Ballot Notice may temporarily get their e-mail address registered with the Company's RTA, M/s. KFin
Technologies Limited, by clicking the link: https://kprism.kfintech.com/. Post successful registration of the e-mail, the
member would get soft copy of the Notice and the procedure for e-voting along with the User ID and Password
to enable e-voting for this Postal Ballot. In case of any queries, member may write to evoting@kfintech.com.

The Company provides the Members the facility to exercise their right to vote by electronic means through E-voting
services provided by Central Depository Services (India) Limited ("CDSL"). The detailed instructions for E-voting have
been provided in the Notice.

The remote E-voting facility is available during the following period:

Commencement of E-voting 9:00 a.m. (IST) on Tuesday, March 3, 2026

Conclusion of E-voting 5:00 p.m. (IST) on Wednesday, April 1, 2026

The remote e-voting module shall be disabled by CDSL for voting thereafter.

During this period, Members holding shares either in physical form or in dematerialized form as on Friday, February 27,
2026 (“cut-off date"”) may cast their vote by e-voting. Once the vote on a resolution is cast by the Member, he/she is not
allowed to change it subsequently. The voting rights of the Members shall be in proportion to their share of the paid-up
equity share capital of the Company as on the cut-off date i.e. Friday, February 27, 2026. A person who is not a member
as on the Cut-Off Date or who becomes a member of the Company after the Cut-Off Date should treat this Notice for
information purposes only

The Board of Directors of the Company has appointed Mr. Raimeen Maradiya, Partner, Chirag Shah & Associates,
Practicing Company Secretary (Membership Number 11283 COP: 17554) as the Scrutinizer for conducting the postal
ballot process in a fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any authorised person of the Company and the results of the
Postal Ballot will be announced within two working days. The said results would be displayed at the Registered Office
of the Company and intimated to the National Stock Exchange of India Limited ("NSE") and BSE Limited ("BSE") where
the shares of the Company are listed. Additionally, the results will also be uploaded on the Company's website
www.acclimited.com and on the website of CDSL www.evotingindia.com.
In case the members have any queries, they may refer the Frequently Asked Questions (FAQs) for members and e-voting
user manual for shareholders that is available at www.evotingindia.com under help section or write an email to
helpdesk.evoting@cdslindia.com or contact Mr. Rakesh Dalvi, Sr. Manager (CDSL), Central Depository Services (India)
Limited, A Wing, 25th Floor, Marathon Futurex Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East), Mumbai -
400013 Email : helpdesk.evoting@cdslindia.com Contact No. (toll free): 1800 21 09911 during working hours on working
days.
By Order of the Board
For ACC Limited

Bhavik Parikh
Company Secretary

Place: Ahmedabad
Date: March 2,2026

The Indian Express.
For the Indian Intelligent.
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2 JK AGRI GENETICS A LTD.
(CIN: L01400WB2000PLC091286)
Regd. Office : 7, Council House Street, Kolkata -700 001
Email: jkaglshareholder@jkmail.com, Website: www.jkagri.com
Tel.: +91 33 22487084/6181, 011 68201265/1891
NOTICE TO SHAREHOLDERS
SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES
Pursuant to SEBI Circular No. HO/38/13/11(2)2026- MIRSD-POD/1/3750/2026 dated
30t January 2026, an special window is opened for one year from 5th February 2026 to
4th February 2027 for transfer and dematerialization (‘demat”) of physical securities that were
sold/purchased prior to 1st April 2019.
The special window shall be available for Transfer Deeds which were executed prior to
1t April 2019 and shall also include such transfer requests which were submitted prior to said
date and were rejected / returned / not attended to due to deficiency in the documents / process

by the investor/transferee are given in the aforesaid SEBI Circular which can be accessed at
www.jkagri.com.
Investors who wish to avail this opportunity are requested to contact our Registrar and Share
Transfer Agent (RTA) - Alankit Assignment Limited at its Office, Alankit House, 4E/2, Jhandewalan
Extension, New Delhi — 110055 or E-mail to rta@alankit.com. Transfer requests submitted
after 4 February 2027 will not be accepted by the Company/RTA.

for JK Agri Genetics Limited

T.V. TODAY NETWORK LIMITED

Regd Office: F-26, First Floor, Connaught Circus,

TV]

New Delhi-110 001, CIN: L92200DL1999PLC103001

Website: www.aajtak.in, Email: investors@aajtak.com
Telephone: 0120-4908600, Fax: 0120-4325028

NOTICE OF POSTAL BALLOT

Notice is hereby given that pursuant to the provisions of section 108, 110 and other
applicable provisions, if any, of the Companies Act, 2013 (‘the Act" read with Rules 20
and 22 of Companies (Management and Administration) Rules, 2014, the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations"),
Secretarial Standard - 2 on General Meetings issued by The Institute of the Company
Secretaries of India and in accordance with the guidelines prescribed by the Ministry of
Corporate Affairs ("MCA") vide General Circular No. 03/2025 dated September 22, 2025
read with General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13,
2020, 22/2020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020
dated December 31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 08,

e-voting), in relation to the resolution as set out in the Postal Ballot Notice ("Notice")
dated February 27, 2026.

The detailed explanatory statement under Section 102 of the Act setting out the material
facts concerning the resolution, forms part of the Notice.

The Notice alongwith explanatory statement is available on the Company's website at
https://aajtak.in/investor/, websites of the Stock Exchanges i.e. BSE Limited ("BSE") and

g™ Saraswat

Bank

Saraswat Co-operative Bank Ltd.
(Scheduled Bank)
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Sd/- National Stock Exchange of India Limited ("NSE") at www.bseindia.com and www.nsein- )
, . . h dia.com respectively and on the website of NSDL at https://www.evoting.nsdl.com and Iy Hel). S N Py
% Date: 2" March 2026 Anoop Singh Gusain " 8 . b . . 11| iley2iet 1 00.0%.203§
=7 Place : New Delhi Company Secretary & Compliance Officer olso atthe website of our RTA ot hitps://www.mosregistrars.com/ Ri5=NS A2 uzd Andal 1 Buacs 2piiell 2eeii Aszell sau spRIAIG A1) 523 s2aiell Sedl aidlv
For Kind Attention of Shareholders: Shareholders holding shares in Physical form Members are hereby informed that: a3 ofl V21 se (¢)ell DreieRA 3 EaierR/dNlAerR/aPileErR) of el 19| sprRicG 201€) uedet it Y1 | 43.0%.2028
are requested to dematerialize their shares/complete their KYC (Email address, Bank 1R AIA 8. saaal M3el Bedl diHv
Alc details etc.) with the Company’s RTA. 1. The Company has completed the dispatch of Notice through e-mails to the 13| 120581a ncyRie Af@soz2eN | qu.o0x.2028
members on Monday, March 02, 2026; 2lid) wHalde RisRald Hidlall ol HIfdS)el 2eldR Fiasdell dHiH &5 (&R it 1) sy s2alel W
A1 Yfsie of ¥u Vo A5 € A).H). (221 [Bid Yol [Biat 2601is) %50 20€6.3%
2. The cut-off date for the purpose of ascertaining the eligibility of members to 2 ,nq (32 B a{YM Jgeis) @ «qu.\,lr%ﬁqole 2. ¥, aBal>1 222 14| sl jeiet Adsezad dosledert | 20.0%. 202
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only be entitled to avail the remote e-voting facility. A person who is not a
member as on the cut-off date should treat this notice for information purposes
only;
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In compliance with the requirements of the Relevant Circulars, hard copy of
Notice, Postal Ballot Form and pre-paid business reply envelope have not been
sent to the members for this Postal Ballot. Members are required to
communicate their assent or dissent only through the remote e-voting system.
The Company has engaged NSDL to provide e-voting facility for its Members;
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4. The detailed procedure/instructions on the process of remote e-voting including the
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resolution is cast by a member, no change will be allowed subsequently;
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6. Mr.Nitesh Latwal (C.P16276), Practicing Company Secretary and Partner of M/s
PI & Associates, New Delhi has been appointed as Scrutinizer for conducting the
Postal Ballot through remote e-voting process in a fair and transparent manner.

The result of the Postal Ballot will be announced by Friday, April 03, 2026. The
result along with Scrutinizer Report, will be displayed at the Registered office &
Corporate Office of the Company and will also be hosted at the Company's
website at  https:/aajtak.in/investor/ and the website of NSDL
www.evoting.nsdl.com at the earliest after the result is declared. The results
shall be simultaneously communicated to the Stock Exchanges where the
securities of the Company are listed.

In case of any queries, members may refer the Frequently Asked Questions

ula sigd s2a 8. (FAQs) for Shareholders and e-voting user manual for Shareholders available at RAIERY] ol 24a) NEJ Masde] aefal (RisNS AAe) fsa1108 aillas soion 203l | fsalos olfeRuell didlvi
R, RAHoReell civaell RAped A A ASE o], Bia A1) A Foaid the download section of www.evoting.nsdl.com or call on 022-48867000 or dllol Viid di. alllzuofl diFlvi | ofife24all diflui 3¥ol clis] 284
& . S send a request to Pallavi Mhatre or Amit Vishal at evoting@nsdl.com N N N
oiRélzye Aldiell 1Ry AR 524 8. ARAECIES ARG AU | i A 240} UG 2AURY, F A2 of. ¥4, “212RE PR, ofdl AT of. Uy (Yl | WoyiId] HRI 0, 209 340,£€,U9€.53
3. 21Ul [S1€R1 AHIUdIHI A1 B 5 dl. U-0§-20¢ll A¥ AR 10.30 SIS For TV. Today Network Limited aiglvofloll fAecief Aui | AR of. 50¢), alRIAYR HRYE UR, dlPIcyR, REl-HBAIRll, 2JRId— ], 0’ QLI R ERELE
i1 ZloRjeid 141 vd Heldl dEd HIRsd BufRRId 282N A9l AfSid (Sideet / Sd/- 0009010093945, 3¢¥00R. [Q2dR ERIeRI: ARy AR Hler g6t wnllot QAR R & 21 ¥ 2IdRd ofl %)
ovdl|of 20 S220. vial 53l Hiviel 211 412 YR of s2d d 2idlef s1RE e2ilaRN. Ashish Sabharwal 2000709009393R 8: Go: Wiz ol.¥R, yd: A4d of.0u, URM: idfs 2d), eRiRl: W2 o.¥0
i Place: Noida Gi Head-Secretarial & C Secret - n
3.9 52 29, ol 2tiuell Aeeivdlui 22y /onilal Yetiael 539 feef Date: March 02. 2026 roup fead-secre °"°M %mpngNe?rFekg;% AYCE EIoNES UIEY PP UG A0 ARAG AURY, F ¥2.¢R AR MR aelot RcliRal A1) A A AR »If 09, 2019 3.4,35,99%.3C
Aaii 24149, dofl ofigr A=N. ate: March 02, lembership No.: siud) 23 ; . . . -
@ Ad)/- dl yAvil e 81824, il e ol. 20¢, 3oy Ad of. ¥/ Us) 1, Yol A4d oi. ¥/ Us) 1| *€, 0’ (AW ]9, YU
R S, wWall A¥ WHEIAIE ViIA URileee 29221R Al — ¥R, 2l Boflol oI, QABR: §5IRA, dlIGS] 2ial [¥ell: HBAIRI, 2¥RAd R B ol A%¥)
i1 A6Yotdatl Risst aan #iId A€) s vinari v, SIRARE-I, HHEIIE 2000909009355 ol ¥ IdRa B: Gz 2 of. 20¢, Yd: AidlRs 2, uRH: wdie . 193,
el W2 ol 190
RQA: HgARI AfBigd ARSI
\di{lvi: 3R] 03, 2025 oitiol A5 ([ARI2s J

@& HYUNDAI

Hyundai Motor India Limited
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Regd. Office: Plot No. H-1, SIPCOT Industrial Park, Irrungattukottai,
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POSTAL BALLOT NOTICE

Notice is hereby given pursuant to the provisions of Section 108 and 110 and other applicable provisions if any, of the Companies Act, 2013 (“the Act”) read
with Rules 20 and 22 of the Companies (Management and Administration) Rules, 2014 (“the Rules”) and Regulation 44 of Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”), Secretarial Standards issued by Institute of
Company Secretaries of India on General Meetings (“S$S-2"), (including any statutory modifications, clarifications, substitutions or re-enactment thereof
for the time being in force) and in accordance with the requirements prescribed by the Ministry of Corporate Affairs (“MCA”") for conducting postal
ballot process through e-voting vide General Circulars Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated June 15, 2020,
33/2020 dated September 28, 2020, 39/2020 dated December 31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated
May 5, 2022, 11/2022 dated December 28, 2022 and 09/2023 dated September 25, 2023, No. 09 / 2024 dated September 19, 2024 and Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022, Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023 and Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 7, 2023, SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated October 3, 2024 and Circular No.
HO/49/14/14(7)2025-CFD-POD2/1/3762/2026 dated January 30, 2026 issued by Securities and Exchange Board of India (“SEBI'”) (hereinafter collectively
referred to as “the Circulars™), the Postal Ballot Notice along with the Explanatory Statement has been sent electronically on Monday, March 02,2026, to
all the members whose email Ids are registered with the Company/Registrar/Depository Participants as on Wednesday, February 25, 2026 (“Cut-off
Date"), for seeking approval of the members of the Company by way of Ordinary Resolutions by voting through electronic means only ("e-voting") on the
following matters:

DELHI DEVELOPMENT AUTHORITY

Fostering Public-Private Engagement fo

sforming Delhi

RFP for Multi-Sports Integrated Stadium &
Sports Complex in Narela, Delhi

Key Site Details:

ae bas o |

Land Area

Approx. 75 acres

Located in Sector G-3 & G-4,
- Narela, Delhi

ated ir
G-4, Narela, Delhi, for the de
a Multi-Sports Integrated S
Sports Complex.
™ 1"

dium &
1“;' C % St

The devélopmer_\t control né:r'hs'will be
mentioned in the RFP as per MPD 2021
and Unified Building Bye-Laws 2016.

Site Coordinates Sl.No.| Particulars
28°48'06.4"N, 77°05'11.5"E : 1

To appoint Mr. Dong Huwy Park (DIN: 09389394) as Whole-time Director (Non- Independent, Executive Director) of the Company

2 To approve material related party transactions between Hyundai Motor India Limited (“Company”) and Mobis India Limited (“Mobis™)
T h e key d ates Of th e R F P are as B 3 To approve material related party transactions between Hyundai Motor India Limited (“Company”) and Kia India Private Limited (“Kia")
fol |ows = M aximum FA R 4 To approve material related party transactions between Hyundai Motor India Limited (“Company”) and Hyundai Motor Company (“HMC")
= ¥

1 20 . The said Notice is also available on the relevant section of the website of the Company: www.hyundai.com/in/en, BSE Limited (“BSE”): www.bseindia.com
and National Stock Exchange of India Limited (“NSE”): www.nseindia.comand on the website of National Securities Depository Limited (“NSDL"):
www.evoting.nsdl.com. In accordance with the provisions of the circulars, members have an option to exercise their vote either electronically or by way of
physical postal ballot form. The voting rights of the members shall be reckoned on the basis of the equity shares of the company held by them as on the

cut-off date. Any person who is not a shareholder of the company as on the cut-off date shall treat the postal ballot notice for information purposes only.

o Publication of RFP-06.03.2026
Ground Coverage

b . = . o) In accordance to the MCA circulars, physical copy of the notice along with postal ballot form and pre-paid business reply envelope are not sent to the
[ 1
[ ] S |te V|s |t Dates _— 06_ 03_2026 to 40 A) members for this postal ballot and any member desirous of obtaining the said postal ballot form may also write to complianceofficer@hmil.net.
20.04.2026 The company has engaged the services of NSDL for the purpose of providing e-voting facility to all its members. The e-voting facility will be available during
the following period:
Land Stat he followi iod
. . Va ca nt Commencement of e-voting period 09:00 A.M. (IST) On Tuesday, March 03,2026
B Pre'BId Meetlng _23-03-2026 Conclusion of e-voting period 05:00 P.M. (IST) On Wednesday, April 01,2026

Cut-off date for eligibility to vote Wednesday, February 25,2026

® Last Date for Submiss_ion o
Queries —24.03.2026 '. r,

-

Noon of 21.04.2026

The RFP and the Lic

dow 0 ed fror

e Bid Due Date and Time - 1.2;00

Mode of Allotment
Annual License fee basis

License Period
55 years (including construction
period)

For site visits please contact:

Shri Manohar, SE, DDA on +91 9810534052
For queries contact:
Dr. Mannan Akhtar, IAS, Commissioner (LD), DDA on + 91 11 2469 8350

The e-voting facility will be disabled by NSDL immediately after 5.00 P.M. IST on Wednesday, April 01,2026, and will be disallowed thereafter. Members
who have not yet registered their email addresses, and consequently, have not received the notice, are requested to get their email addresses and mobile
numbers registered by following the below guidelines:
1. Members holding shares in physical form:
Members need to provide the documents, to the company’s RTA, in prescribed form ISR-1 and other forms as per the instructions mentioned in
the form. The formats can be members holding shares in physical form:
Members need to provide the documents, to the company’s RTA, in prescribed form ISR-1 and other forms as per the instructions mentioned in
the form. The formats can be downloaded from the RTA's website at https:/ris.kfintech.com/clientservices/isc/isrforms.aspx or from the
Company’s website at https://www.hyundai.com/in/en/investor-relations.
downloaded from the RTA's website at https:/ris.kfintech.com/clientservices/isc/isrforms.aspx or from the Company’s website at
https://www.hyundai.com/in/en/investor-relations.
2. Members holding shares in dematerialized form: Members need to provide the documents, to their respective DPs as per the procedure
prescribed by them.

The Board of Directors of the company has appointed Mr. K J Chandra Mouli (Membership No. F11720), partner of M/s. BP & Associates, Practising
Company Secretaries as the scrutinizer to scrutinize the postal ballot process in a fair and transparent manner.

The scrutinizer will submit his report to the Chairman, or any other person authorised by him, after scrutiny of the votes cast, on the result of the postal
ballot within two working days from the conclusion of the remote e-voting period for the postal ballot and the results will also be displayed on the
company’s website at www.hyundai.com/in/en and on the website of NSDL at www.evoting.nsdl.com and the same shall be communicated to the Stock
Exchanges i.e., BSE Limited (‘BSE’) and the National Stock Exchange of India Limited (‘NSE’).

In case of any queries, you may refer the frequently asked questions (FAQs) for shareholders and e-voting user manual for shareholders available

at the download section of www.evoting.nsdl.com or call on 022 - 4886 7000 and 022 - 2499 7000 or send a request to Mr. Gopalakrishnan A, Assistant
Manager (NSDL) at evoting@nsdl.co.in.

For Hyundai Motor India Limited

Sd/-

Pradeep Chugh

Date: 02-03-2026 Company Secretary & Compliance officer
Place: Chennai M. No: A18711




